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CENTRAL ADMINISTRATIVE TRIBUNAL^ JABALPUR BENCH. JABflt PllR

\  Original Application No. 233 of 20Q2

Oabalpur, this the 28th day of November, 2003.

Hon'ble Wr. G. Shanthappa, Judicial Member

Gourang Chand Saha
son of Shri Santoah Kumar Saha
aged about 51 years,
DOS L-II Central Excise and customs
opposite Maida Mill, Hoshangabad
Road, Bhopal, resident of Quarter
No.47, Type-III Income Tax Colony
Kotra Sultanabad, Bhopal.

APPLICAN

(By Advocate - Shri Rajendra Gupta)
T

\/ERSUS

1. Union of IniJia
through Secretary, Ministry
of Finance(Department of
Revenue) North Block, Neu Delhi.

2. Secretary,
Central Board of Excise and
Custom, North Block, Neu Delhi.

3. Principle Chief Controller of
Account Central Board of Excise
and Customs A.G.C.R.Building
first floor Neu Delhi.

4. Pay and Accounts Officer
Central Excise and customs
Manik Bagh, Palace, Indore.

5. Commissioner,
Central Excise and customs
opposite Maida Mill, Hoshangabad
Road, Bhopal.

(S/ Advocate - shri P.shankaran on behalf of Shri B.da.silva)
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The above OA has filed for a direction to the reapondenta
to pay arreara of amount of Ra.1,10,139/- to the applicant
from the period 1.1.1986 to 31.12.1998 uith e penal rate of
interst f 18 percent per annum.

2. The grievance of th

entitlled for arrears of

a applicant ia that the applicant ia

pay in purauance to the 4th Central
Pay Commiaaion and 5th Central Pay Commiasion. The applicant



t  2 }

had submitted number of r.pr.e.nt.tion., .inc. the p.pr..«,t.ticn,
were not ponsideted, the eppiic.nt had approached thie Tribunal
IB OA No. 429/01. Thie Tribunal haa diractad the raapondante
to conaidar the rapraeantation of the wplioant and paa. a
apaakino order. m purauanca to the .aid order the raepmndant.
have paaaad an order dated 6.9.2001, which ia a detailed and
TMsoning ardtr.

3. The caaa of the applicant ie that, in purauanca to the
calculation dated 13.4.2002. the raapondante have admitted the
arraara of pay of Re. 1,10,139/-. The raapondante haua

eontandad that the oaid calculation woo wrong, thon, euboequantlj
thoy hove paeood conaidarad and detailed order with a
calculation, tho oarlior calculation woo mietoKo whichaii
ot Annoxuro-A-T. The rectification hoo boon clorifiod.
Accordingly tho applicont ontitlaad only Ro. 77395/.

4. The applicant haa produced the order dated 6.9.2001
(Ann«xur#-fl-7)

s. Tho raepondonto hauo filod thoir roply contending that
thay have taken oaparta action under order dated 6.9.2001
vida(.nnaxura-A-7) and alao thay have given compar.tive pay

-IP" Commioaionorato. Accordingly
to tho colculotion montionod in p.ra lo of tho roply, tho
coioulotion to bo corroct. Tho opplicont hao not
approached tho roopondonto, accordingly cortifieatory ardor
dated 5,9.2001 uae iesutd.

6. Though tho amount haa bean calculated which ia correct.
The raapondante have i.ouad a letter to the .ppiioont to cillact
the aamo. The applicant did not oppro.ch tho roapondante. thpu,
the latter laauod. Thoroforo, tho oaid amount hao boon
dipoaitod in the Govarnmont account on 13.9.01.



7. ThB dispute of the appliosnt is that the respondehte hav/e

not properly calculated the amount. They have given calculation
on 13.4.2002, Subsequently, they have raduted the amount

lation which la not proper.

B. After hearing the applicant and the respondents. The OA
la disposed of uith a direction to the applicant to submit a
representation clarifying his calculation In pureuance to the
order dated 6.9.2001 . If the objection is submitted ulthln a
period of 15 days, the reapondente shell consider end clarify ,
once again after Issuing the notice and hearing the appUcant^^
pass a proper and consider order.

9. Admittedly the respondents have deposited amount of
77395/- in the Government account and the respondents aw
the amount intsrest ® 18 percent

-ti return/to the applicant^ along with interest a p
-^per an;;Jfrom the 13.4.2000 to 6.9.2001. The said amount

na, to be calculated and pay the amount to the applicant ulthln
a parlbd days from the^date^of receipt of copy of
this order. The OA le disposed of/above direction. No coats.

(G/yShanthappa)
idicial flember
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